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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 613 of 2025 

In the matter of: 

Kamal Anand and Others 

........... Applicant 

V/5 

STATE OF PUNJAB AND ORS. 

. .......... Respondent(s) 

Short Reply / Status Report by way of affidavit of Er. Rohit Singla, 

I, the above-named deponent, do hereby solemnly affirm and state as 

under: 

Respectfully showeth 

1) That the deponent namely Er. Rohit Singla is working as Environmental 

Engineer in Punjab Pollution Control Board and is posted in the Regional Office 

of the Board at Sangrur. The deponent is well conversant with the facts of the 

case and is competent and authorized to swear and file the present short reply 

/ status report by way of affidavit on behalf of the Punjab Pollution Control 

Board i.e. respondent no. 6 in compliance to order dated 02.12.2025. 

2) That briefly stated, the applicants in the above-mentioned case have raised a 

grievance against improper waste management in Sangrur District by making 

specific allegation against untreated Municipal Solid Waste littering on road, 

defunct compost pits, burning of municipal waste and mismanagement of the 

medical waste, unscientific dumping of waste at landfill site. 
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3) That after consideration of the matter, this Hon'ble Tribunal was pleased to 

pass an order dated 02.12.2025 thereby issuing notice to the respondents for 

filing of their response / reply by way of affidavit before the Tribunal. The 

Punjab Pollution Control Board was directed to carry out inspection of all the 

spots disclosed in the Original Application and submit action taken report before 

the Tribunal. In this regard, the relevant extract of para no.6 of the order dated 

02.12.2025 is reproduced herein below for kind perusal and reference: 

"6. The Respondent No. 6 - PPCB is directed to carry 
out the inspection of all the spots which are disclosed in the 
OA and the photographs enclosed therewith, find out the 
correct status at the ground level and submit the action 
taken report before the Tribunal at/east one week before 
the next date of hearing. " 

~O ~:: £ ~\ That respectfully it is submitted that the case relating to the violation of Solid 
' ~ r,_.. S✓-z Y: , ' s Adv~ o \';;;\~aste Management Rules, 2016 by Municipal council, Sangrur was under 

,.. Nora c.ite );> '- I'\ . . . . . 
" Sf¼NG/l'::;Jbfic r · ct1ve cons1derat1on of the PunJab Pollution Control Board even before the 
\ll Reg0 IV, I Pb.) * 
~ · o. 416& :\~ passing of the orders dated 02.12.2025 by this Hon'ble Tribunal in Original 

~ \~Q Application no. 613 of 2025. 

5) That acting on the basis of a complaint, a team of officers of Regional Office, 

Sangrur of the Board alongwith Sanitary Inspector of Municipal Council, Sangrur 

had visited the Solid Waste Dump site, Compost Pits and Garbage Vulnerable 

Points (GVPs) of Municipal Council, Sangrur on 25.10.2025 when violations of 

Solid Waste Management Rules 2016 were observed. The Board has issued 

notice u/s 5 of the Solid Waste Management Rules 2016 to the Executive Officer 

and the President of Municipal Council, Sangrur vide letter no. 1596-97 dated 

17.11.2025 with an opportunity of hearing before the Chairperson of the Board 

on 28.11.2025. A copy of letter no. 1596-97 dated 17.11.2025 vide which notice 

was issued is enclosed as Annexure R-6/ A. The hearing was postponed to 

02.12.2025. 

6) That in reference to the not ice dated 17.11.2025, Sh. Ashish Kumar, Executive 

Officer and Sh. Bhupinder Singh Nahal, President, Municipal Council, Sangrur 
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attending the hearing before the Chairperson of the Board on 02.12.2025. The 

MC authorities have not submitted any written reply to the show cause notice. 

The Executive Officer informed that he has joined at MC Sangrur last two 

months ago and the door-to-door collection, segregation of MSW at source has 

started, the work of bio-remediation of legacy waste has been allotted and the 

concerned agency/firm has installed trammel machine at the site but the 

electric connection has not obtained. However, the MC has taken a dump site 

on lease which is valid upto 2028, but the land owner as well as Kissan Union 

are creating problem to dispose of the Municipal Solid Waste at the said land. 

The President of MC, Sangrur apprised that they have identified new chunk of 

07-acre land for the disposal of solid waste but the lifting of garbage is not 

regular from the city due to lack of machinery. The Municipal Council has 

passed resolution for the purchase of 02 more tractors and a request has been 

~

made to M/s Pepsico, Village Channo vide letter dated 28.11.2025 to provide 
~p.. y 

~O oD K ;<:>v assistance of machinery for lifting of garbage from the city for a week. The 
~~ ~~ ~, * tv, -'l.<1,.,~ t °'resident and the Executive Officer requested to grant a minimum 06 to 08 

.S. otqry ; -ere ► () \ 
G> ~:tvGfrutr'Jbfie r- onth time to clear the legacy waste and have given assurance not to burn the 

~ Y~ %. ,f/',/ * unicipal Solid Waste in the city. Mer hearing the officers of the Board and 

'X~~ representative authorities of Municipal Council, Sangrur, the Chairperson of the 

Board decided as under that. 

i. MC, Sangrur shall take all measures to address the grievance of 

the complainant so as to ensure that no Municipal waste is 

littered in the city specially around the Garbage Vulnerable Points 

and same is managed scientifically as per MSW Rules. 

ii. Municipal Council shall ensure strict compliance of the Solid 

Waste Management Rules, 2016 and shall submit the compliance 

mentioned in Rule 22 from sr. no. 1 to 10 to the Regional Office, 

Sangrur of the Board, on monthly basis. 

iii. MC, Sangrur shall start the work of bio-remediation of legacy 

waste site, immediately and submit the timeline for the complete 

remediation of legacy waste within 15 days. 
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iv. MC, sangrur shall ensure to collect the solid waste from door to 

door, segregation at source or segregation the solid waste at MRF 

sites before dumping it. 

v. MC, Sangrur shall ensure regular spraying of herbal sanitizer at 

the dump site to avoid the flies' problem and maintain the record 

of procurement and consumption of herbal sanitizer. 

vi. MC, Sangrur shall make suitable arrangement for treatment of 

leachate generated from the dump site. 

vii. MC, Sangrur shall provide CCTV cameras at every corner of the 

solid waste dumping site within one month. 

viii. MC, Sangrur shall install weighing scale at the exit point of dump 

site and also ensure that vehicle carrying RDF is properly covered 

with tarpaulin. 

MC, Sangrur shall maintain the daily record of remediation of 

legacy waste, lifting and transportation of RDF from the site to 

the authorized recycling facility (waste to energy plant) on daily 

basis and submit the same fortnightly to the Regional Office, 

Sangrur. 

MC, Sangrur shall ensure that no burning of solid waste shall take 

place at any Garbage Vulnerable Points or dump site under any 

circumstance. 

xi. Municipal Council will ensure to deposit the environmental 

compensation already imposed by the Board upon the Municipal 

Council due to violation of the Solid Waste Management Rules, 

2016 in compliance to the orders of the Hon'ble NGT in 0.A. no. 

606 of 2018 for the period 01.07.2020 upto 31.03.2024 

amounting Rs. 84.0 lac, at the earliest. 

, 

4 
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7) That the proceeding of the hearing held on 02.12.2025 were conveyed to the 

Executive officer and the President of Municipal Council, Sangrur by the Board 

vide letter no. 1912 dated 15.12.2025 for compliance. A copy of letter no. 1912 

dated 15.12.2025 is enclosed as Annexure R-6/8. 

8) That further it is submitted that in order to check lhe compliance of the 

decisions of hearing held on 02.12.2025 and in compliance to order dated 

02.12.2025 of this Hon'ble Tribunal passed in the above-mentioned case 

(Original Application no. 613 of 2025), the office of Municipal Council, Sangrur 

was visited by a team of officers of Regional Office, Sangrur comprising of Er. 

Rohit Singla, Environmental Engineer, Er. Dharamvir Singh, Assistant 

Environmental Engineer and Er. Ritakshi Dhariwal, Junior Environmental 

--~ :ngineer and met Sh. Ashwani Kumar, Executive Officer of Municipal Council, 

60 ' '~¥~~ ngrur on 09.02.2026. The matter was discussed in detail in the office of 

~ 
$:~~a,,,,fiJ s\i ecutive Officer, Municipal Council, Sangrur. Thereafter, the team of the 

Nota 
0

Gate J"" 0 
I G) S4tvG/ft/ 11b1ic r o 1cers of the Board along with Sh. Gurinderpal Singh, Sanitary Inspector, ~:egd_ tv0.::~ ) * nicipal Council, Sangrur visited the Garbage Vulnerable Points (GVPs), 

~~ Compost Pits, Solid Waste Burning Sites, Landfill Site and Transportation of 

Solid Waste by the Municipal Council, Sangrur on 09.02.2026. The report of the 

visiting team of officers is summarized herein below. 

A. Annexure no. 1 of the Original Application 

i. In the annexure no.l mentioned in the Original Application, 12 Garbage 

Vulnerable Points (GVPs) have been disclosed alongwith photographs where 

solid waste is generally stored/collected by the Municipal Council, Sangrur 

before final disposal at dump site. The Garbage Vulnerable Points (GVPs) were 

visited by the team of officers and the status of the said GVPs is given below: 

4 
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Sr. No. Name of the site along with latest Description of the latest status of 

photograph the site 

1. • The site seemed to be just 

2 . 

3. 

Ranbir College Road, Sangrur 

Stit\llm Sangrnr i:;i..,.d. '1.Aa•n Co!onv, 

Santirnr 1481)01, Punjab, India 

IJ• Lat 30.236459 
= .,._ Lo•a 1s .an295 
~ _ 09/02/2026 14:21:30 

Near MC, Sangrur Office 

Opp. District Library, Animal Husbandary 

Office, Sangrur 

cleared of the solid waste as 
very little solid waste was found 
at the site. 

• The site has not been covered 
and is situated along one of the 
main roads of the city. 

• Solid waste was found being 
lifted off from the site through 
un-covered tractor trolley. 

• Mixed and un-segregated solid 
waste was found stored at the 
site. 

• The site has not been covered 
and is situated along one of the 
main roads of the city. 

• Huge quantity of mixed and un­
segregated solid waste was 
found stored at the site. 

• Stray animals were found 
inside the site. 

• The site has not been covered 
and is situated along one of the 
main roads of the city. 
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Inside Banasar Garden, Sangrur 

Outside Ranbir College, Sangrur 

Outside PWD Rest House, Sangrur 

• Huge quantity of mixed and un­
segregated solid waste was 
found stored at the site located 
at the entrance of the garden. 

• The site is located outside the 
compost pits. 

• Daily movement of public is 
observ~d inside the garden. 

• Repetition of sr. no. 1 

• Huge quantity of mixed and un­
segregated solid waste was 
found stored at the site. 

• The site has not been covered 
and is situated along one of the 
main roads of the city. 

• Huge quantity of mixed and un­
segregated solid waste was 
found stored at the site located 
at the entrance of the District 
Administrative complex, 
Sangrur. 

• The site is located outside the 
compost pits. 

District Administrative Complex, sangrur • The site has not been covered. 

• Daily movement of public and 
officials is observed inside the 
complex. 
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Ranb1r Club, Sang, ur 

Ranbir Club, Near Sabzi Mandi Sangrur 

- . .,,, 
L .... ~ t.4JP 

1i;1 09}02/202111, 21:11 

Outside civil Hospital, Dhuri Road, 

Sangrur State Highway 

• Mixed and un-segregated solid 
waste was found stored at the 
site located outside the club 
and near the sabzi mandi area. 

• The site has not been covered. 

• Mixed and un-segregated solid 
waste was found stored at the 
site located outside the club 
and near the sabzi mandi area. 

• The site has not been covered. 

• Huge quantity of mixed and un­
segregated solid waste was 
found stored at the site. 

• The site is located outside the 
compost pits. 

• The site has not been covered 
and is situated along one of the 
main roads of the city. 
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Sabzi Mandi Area, oppsite Adarsh Model 

Sangrur adjoing children park Sangrur 

Inside the premises of Civil Hospital, 

Sangrur 

• No solid waste was found at the 
site as the same has been was 
lifted of by the Municipal 
Council Sangrur. 

• The site lies within the 
premises of Civil Hospital, 
Sangrur near its back gate. Civil 
Hospital, Sangrur has now 
provided lock and key near this 
gate. 

• No Bio-Medical Waste was 
found at the site; however, the 
general solid waste was still 
being stored at the site. 

ii. From the above photographs, it could be seen that the Municipal Council, 

Sangrur is still storing/collecting huge quantities of unsegregated mixed solid 

waste at above garbage vulnerable points, these points are not covered with 

any sheet around them, having easy access to stray animals and creating 

littering of solid waste on road causing nuisance and foul smell to general 

public. 

B. Annexure no. 2 of the Original Application 

In the annexure no. 2 of the Original Application, 5 sites of composting pits 

provided by the Municipal Council, Sangrur for treatment of wet/bio-degradable 

waste have been mentioned along with photographs. However, the team has 
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seen one more site of composting pits provided by the Municipal Council, 

Sangrur. The status of these six sites is given below: 

Sr. No. Name of the composting site along with Description of the latest status of the 

latest photograph site 

1. • 16 no. compost pits have been 

3. 

-..... ..... , ,...,. , ... ,,." 
liJ ()9IOZ/20Zt 1015:z Oft 

Opposite Shahi Samadha, outside 

Nabha gate Sangrur 

Banasar Garden, Sangrur 

Deputy Commissioner Office, 

Administrative Complex, Sangrur 

provided at this site. 

• None of the composting pits is 
operational. 

• 4 no. compost pits have been 
provided at the site. 

• None of the composting pits is 
operational. Moreover, the 
compost pits are in dismantled 
condition and huge quantity of 
un-segregated mixed solid 
waste was found outside these 
compost pits. 

• 4 no. compost pits have been 
provided at the site. 

• None of the composting pits is 
operational. Moreover, the 
compost pits are in dismantled 
condition and huge quantity of 
un-segregated mixed solid 
waste was found outside these 
compost pits. 
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Inside Civil Hospital premises, Dhuri 

Road,Sangrur 

JnG••• Ponj .. , .,_n9,.-, P•Uit N ... r 
J,4!'.IU ~ f'11>1t••J N•i.o•, .... II' .... ,U(IIO,t ··-•=­---~ -~u,...,. 

-OV/02/20U ,6•04~21 

Ranbir Club, Sabzi Mandi, Sangrur 

Near Fire Brigade office, Sangrur 

• 9 no. compost pits have been 
provided at the site. The site is 
adjoining the Civil Hospital, 
Sangrur premises. 

• None of the composting pits is 
operational. 

• 20 no. compost pits have been 
provided at the site. 

• Only 4 no. compost pits were 
found filed with fresh solid 
waste and the remaining 
composting pits are yet to be 
made operational. 

• 18 no. compost pits have been 
provided at the site. 

• None of the composting pits is 
operational. 

• A bailing machine for bailing of 
plastic waste was also found 
inside the compost pit area. 
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c. Annexure no. 3 of the Original Application 

In the annexure no. 3 of the Original Application, 4 sites relating to burning of 

solid waste have been mentioned along with photographs. The status of these 

sites as verified by the visiting team is given below: 

Sr. No. Name of the alleged solid waste Description of the latest status of the 

burning site along with latest site 

photograph 

1. _ r,,rs_.,..,, .-- - .... • No burning of solid waste was 
found at the site. Also, no 
complaint regarding burning of 
solid waste at the site was 
received. 

Adjoining Municipal Council, Sangrur 

Outside Banasar Garden, Sangrur 

• Although, mixed and un-
segregated solid waste was 
observed at the site. 

• No burning of solid waste was 
found at the site. 

• Mixed and un-segregated solid 
waste was observed at the site. 

• Stray cattle were also observed at 
the site. 

• A social media post was received 
regarding burning of solid waste 
at the site on 11.11.2025 at 6:08 
PM and the same was informed 
the Executive Officer of Municipal 
Council, Sangrur who informed 
that the fire has been doused by 
the Municipal Council, Sangrur the 
same day at 7:24 PM along with 
video proof. 
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II .... , ... ,, ... , . ., ., 
Ol/02/1021 11 51 17 

Backside NGM, Adjoining Punjab Mandi 

Board Office Sangrur. 

Landfill site, Ubhawal, Badrukhan road, 

Sangrur 

• Self-burning of solid waste was 
found at the site due to huge 
storage of solid waste. 

• Mixed and un-segregated solid 
waste was observed at the site. 

• Stray cattle were also observed at 
the sile. 

• Self-burning of solid waste was 
found at the site due to storage of 
huge heaps of solid waste. 

• Mixed and un-segregated solid 
waste was observed at the site. 

• Stray cattle were also observed at 
the site. 

D. Annexure no. 4 of the Original Application 

i. In the annexure no. 4 of the Original Application, dumping of bio-medical waste 

mixed with solid waste inside the premises of Civil Hospital, Sangrur near 

entrance of gate no. 2 by officials of Civil Hospital, Sangrur and Municipal 

Council, Sangrur on 14.11.2025 has been mentioned. In this regard, the team 

of officers of the Regional Office Sangrur of the Board comprising of Er. 

Gurmehar Singh, Assistant Environmental Engineer and Er. Rupinder Singh, 

Junior Environmental Engineer visited the site in question on 15.11.2025 and 

found the complaint to be genuine. 

ii. Accordingly, a show cause notice for violations under the provisions of the Bio 

Medical Waste Management Rules, 2016 was issued to the Civil Hospital 
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Sangrur vide letter no. 2453 dated 23.01.2026 with an opportunity of personal 

hearing before the Senior Environmental Engineer of the Board on 04.02.2026. 

No one from the office of Civil Surgeon, Sangrur attended the hearing on 

04.02.2026. Fresh hearing has been provided for 13.02.2026. 

E. Annexure no. 5 of the Original Application 

In annexure no. 5 of the Original Application, 3 sites have been mentioned with 

photographs where solid waste was found dumped in the drains. The status of 

these sites is given below: 

Sr. No. Name of the composting site along with Description of the latest status of the 

1. 

2. 

latest photograph site 

j • The site is a pucca irrigation 
channel and mixed and un­
segregated solid waste was 
found dumped in this irrigation 
channel. 

Barnala Road, near Police line, Sangrur 

'-lii;:_03•~ 

Ranbir Club, Sangrur (Water Recharge 

System) 

• No water recharge system could 
be found at the site. However, 
pucca pits were found at the site 
where mixed and un-segregated 
solid waste was found dumped in 
these pucca pits. 

118



3. 

4. 

-15-

Ranbir Club, Sangrur (Water Recharge 

System) 

•

..... , ... j; 
lol'ltJ 75..J;JC)U 
09/0Z/2020 10:03:64 

Drain Ubhawal Road, Sangrur 

• No water recharge system could 
be found at the site. However, 
pucca pits were found at the site 
where mixed and un-segregated 
solid waste was found dumped in 
these pucca pits. 

• The site is a pucca irrigation 
channel and mixed and un­
segregated solid waste was 
found dumped in this irrigation 
channel. 

F. Annexure no. 6 of the Original Application 

In annexure no. 6 of the Original Application, landfill site provided by the 

Municipal Council, Sangrur has been mentioned along with photographs 

wherein temporary fencing, roaming of stray animals in the landfill, no entry 

gate, no covered road, littering of solid waste in adjacent land, no weighing 

facility for incoming waste, no leachate management, burning of solid waste at 

the site and inhuman working conditions at the landfill site has been shown. 

The status of the solid waste dumping site as verified by the visiting team is 

given below: 
I 

~ 
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Photographs showing latest status of the solid waste dump site of Municipal 

Council, Sangrur 

i. The site is located at Ubhawal road in an area of about 2 acres land. 

ii. No entry gate has been provided at the main entrance of the dump site. 

iii. Also, solid waste was found littered all along the approach road to the 

site which is kuccha. • 

4 
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iv. Barbed wire fencing with RCC poles as support have been provided all 

along the boundary of the site. 

v. No CCTV camera has been installed by the Municipal Council, Sangrur 

at the dump site. 

vi. Huge quantities of un-segregated/ mixed solid waste in form of 20 ft. 

high heaps were found stored at dump site. The representative of the 

M.C Sangrur informed that about 11000 MT of solid waste was dumped 

at the site, however, the MC Sangrur has not installed any weigh scale 

to measure the solid waste being received at the site i.e is about 30 TPD 

of solid waste has reached at dumping site since the last date of visit by 

the officer of the Board. 

vii. Burning of solid waste was found inside this dump site. 

viii. There is no provision for the collection of leachates generated at the site 

& leachate was observed stagnated in the site. 

ix. Stray animals such as dogs were found roaming inside the site. 

Bio-remediation of legacy solid waste stored at the site was not being 

done by the Municipal Council, Sangrur. 

The Executive Officer of MC, Sangrur informed that it has given work 

order for carrying out bio-remediation of legacy waste. However, the 

work of bio-remediation of the solid waste is yet to be started, but 

electric connection for the same has been obtained from PSPCL officials 

a day before. 

G. Annexure no. 7 of the Original Application 

In annexure no. 7 of the Original Application, transportation of solid waste 

through uncovered vehicles by Municipal Council, Sangrur has been mentioned 

along with photograph. In this regard, the visiting team has already made its 

observation at serial number 02 of the Garbage Vulnerable Point (near the MC 

office, Sangrur) that uncovered tractor trolley was found carrying unsegregated 

mix solid waste from the site. 

9) From the above status of the Municipal Solid Waste, it is concluded that the 

Municipal Council, Sangrur has not taken any measures for control of littering 

of solid waste in the Sangrur city especially at garbage vulnerable points, not 
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started the process of bio-remediation of legacy waste, not adopted source 

segregation, not started composting pits, not taken any steps for management 

of leachate generated at the dump site, not maintained any record of 

generation, lifting and transportation of solid waste etc. 

10) It is further submitted that the Municipal Council, Sangrur has not submitted 

any compliance report regarding the decisions of hearing held on 02.12.2025 

before the Chairperson of th~ Board and has also not deposited the amount of 

Rs. 84.00 Lacs towards environmental compensation already imposed by the 

Board upon the Municipal Council, Sangrur for violation of the Solid Waste 

Management Rules, 2016 in compliance to Orders dated 10.01.2020 and 

17.09.2020 passed by the Hon'ble National Green Tribunal in O.A. No. 606 of 

2018. 

11) It is, therefore, concluded that the Municipal Council, Sangrur is still violat ing 

the provisions of the Solid Waste Management Rules, 2016 and is also not 

complying with the decisions of personal hearing held before the Chairperson 

of the Board on 02.12.2025. 

---~~ A copy of the status report prepared by the team of visiting officers of Punjab 

A~~~'y~i) Pollution Control Board, Regional Office, Sangrur is enclosed herewith as 

,-.- >$- ~~ -4a@%\:a->~ nnexure R-6/C. 
ifi . .S. %1,1 vo~!e a\~\\ 
/-; 1y~Gf?!~'b\ ;3~ 07aat the case has been recommended to the Head Office of the Punjab .,_n 'llo. ,v. ~ (/:)_ 
\:;,-; ~ <1;6~'i'.>.)' ollution Control Board for extending another opportunity of hearing to 

~ I Nj>,Y Municipal Council, Sangrur with the issuance of a notice u/s 5 of the 

Environment (Protection) Act, 1986 as amended. 

14) That the Short Reply/Status Report is hereby submitted on behalf of respondent 

Punjab Pollution Control Board in compliance to Order dated 02.12.2025 for 

kind consideration of this Hon'ble Tribunal. 

Date: 

Place: 

Deponent 

(Er. ZOsingla) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Sangrur 

(On behalf of Respondent No. 6) 
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Verification: 

Verified that the contents of Para No. 01 to 13 of the above Short 

Reply/Status Report by way of affidavit of the deponent are true and correct as 

derived from the official record. Para no. 14 is prayer. No part of the above Short 

Reply/Status Report is false and no material has been concealed therein. 

Date: 

Place: 

JOO C._;i),k,,~i• ~· •i• .,t'.f/"I I 1,J,• •11n•~•t• 1-.,, ,:_ 
I I, ' t ' ,,.,, 111 • 1 ~ \ ~ • 0 Deponent Deen read •)ii~[ !O :lit l .. f r:'l(•' . ' ' . ' "'I '- 1-J ~, • ,~ ... \, .. , L( ._, , 

who has has accept.id it trtJe an-i Correct 
, 

(Er. Rohnngla) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Sangrur 

(On behalf of Respondent No. 6) 

Attested As Identified 

r, I 

NO'r(RY PUBLIC 
C,ANGRUJif ij~a 

IOENT~B'I 
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'lffilti 1.[~Bc -ac<tj '>-J ircrn' 
PtJN,IA B POl, l.llTION CONTl{OI. BOAIW 

E-m~il: l)l)l'h:<1P~C'.:!'Y'll:1il,nH11, Web: 1•11·,.1·1.p0 Ii 1:11v.i11 

No. ____ _ 
Dated: 

To 

Subject: 

l. The Executive Orficcr, 
. Municipal Council, 

Sanurur. 

2. The President, 

Municipal Council, 
Sangrur. 

Notice to issue directions u/s S of the So-lid Waste Management Rules, 2016 framed 
under Environment (Protection) Act, 1986. 

. Whereas, the Ministry of Environment & Forests, Government of India, New Delhi in 
exercise of the powe r d . . . . rs con errc uncler the Environment (l'rotection) Act, 1986 has notihed the Solrd 
WaSle M_a~agement Rules, 2016, wherein the Municipal Authority is responsible for implementation of 
the pr?visions of the Solid waste Management Rules. 2016, including infrastructure development for 
collectlo~, storage, segregation, transportation, processing clnd disposal of municipar solid waste, and the 
preparation of action plan for management of solid waste. 

And whereas, timelines for compliance of various activities laid down in Solid Waste 
Management Rules, 2016, as well as extended times fixed by the Hon'ble National Green Tribunal have 
already been lapsed. 

And whereas, in 0.A No. 606 of 2018 ti tled as "Compliance of Municipal So.Ed Waste 
Management Rules, 2016" came up for hearing before the Hon'ble Nationar Green Tribunal on 10.01.2920, 
wherein the Hon'ble National G·reen Tribunal issued certain directions, the relevant part of which are 
reproduced as under: 

o. In view of the fact that most of the statutory rimelines hove expired ond directions of 
the Hon'ble Supreme Court nnd this Tribunal to comply with Solid Waste Management Rules, 2016 remain 
unexecuted. compensation scale is hereby laid down far continued failure after 31.03.2020. The compliance 
of the Rules requires toking of several steps mentioned in Rule 22 from Serio/ No 1 to 10 (mentioned in 
poro 12 above}. J\ny such continued failure will result in linb,lity of every Local Body co pay compensorion 
ot :he rote of Rs. 10 lakh per month per Loco/ Body for populorion of above 10 lnkhJ, Rs. 5 lakh per month 
per Loco/ Body for population between 5 lakhs and 10 lakhs and Rs. 1 lnkh per month per other Local Body 
from 01.04.2020 till compliance. If the Local Bodies ore unable to bear financial burden, the liability w ill be 
the State Governments with liberty to take remedial ocrion against the erring Local Bodies. Apart from 
compensation, adverse entries must be made in the ACRs of the CEO of the said Loco/ Bodies and other 
senior functionaries in Department of Urban Development etc. who are responsible for compliance of order 

of this Tribunal. 

b. Legacy waste remediation was to 'commence'from 01.11.2019 in terms of aider of this 
Tribunal dated 17.07.2019 in 0.A No. 519/2019 para 2853 even though statutory timeline for 'complering 
the said step is till 07.04.2021 (as per serial no. 11 in Rule 22), which direction remains unexecuted at most 

of the places. continued failure of every local Body on the subject of commencing the work of legacy waste 
sites remediation from 01.01/.2020 till compliance will result in liability ta pay compensntion ot the rate of 
Rs. 10 Jokh per month per local Body for population of above 10 laklls, Rs.5 lak/J per mo11t ll per Loco/ Body 
for population between 5 lakhs and 10 lakhs and Rs. 1 lnkh per month per another Local Body. If the Locai 
!Jodies ore unohle to hear fmonciol h11rde11, the lia/Ji/ity will be a/ the Store Governments with liberty to 
toke remedial action agai11st the erring Local Bodies. Aparr from wmµe11san·o11, adverse entries must be 
made in the /ICRs of the crn of the snirl Locnl Oodles and otllt•r senior f 1111ctio11nries in Departm~llt of 
Urban Development etc. whn nrf' responsi/Jle for cnmpll(lncc of nu/er of th is Tri/111110/. 

And where.is, MC, Sangrur w;is issued show rnu~e notice lor violiltion ol the provisions of 
the Solid Waste Manacement Rulr.s, 2016 alnnr,wlth opport1111ily of personal hcilfin[l lleforc the Chairmiln 
of th<> Board on 23/J0/20211. However, no representative o f MC Silngrur ilttende<t the hcilfing. However, 
he appeared for hearing 011 25/10/20211 ilnd rcqucstecl to (live some time to comply with all the 
observations macJe by the visiting olficcr of the Boarcl. After hcarinc. Ch11irma11 or the Ooarc! decided ilS 
under:. 
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~ , · f the Solid waste Management Rules, 2016 anct 

1. Municipal Council shall ensure t~e con~pl,ance O r no 
1 

to 10 to the Regional Office, Sangrur• 
shall submit the compliance mentioned in Rule 22 from s · · J 
of the Board, on monthly basis. . 

, mental compensation already imposed by the 
2. Municipal Council w ill ensure to de pol It th~ environ 

5 
rd waste Management Rules, 2016 in 

lloard upon the Municipal Council due 10 v,dlation of t~~G :~ 
2018 

for the period 0 1.07.2020 upt
0 compliance to the orders of the Honul_c NGT 111 O.A. no. 

31.03.2024 amountine Hs. 84.0 lac, at Ilic earliest. 
. • , f ti legacy waste and shall ensure to submit 

3. Municipal Council will ensure uio-rernediation ° ie ( ) . d for burning of solid waste to 
monthly proBress report al011ewith the detail of the challan 5 issue 

the Regional Office, Sangrur. 
. I I nerated from the solid waste is lifted 

4. Municipal Council will ensure that the plasllc waste e-was e ge d' d EPR number(s) 
only to the authorized plastic waste/e-waste re-cycler(s) allotted de ,ca te · 

• compliance to the Construction e. 
~- Municipal Council will ensure the manaeement or C&D w?ste in detail to the Regional Office, 

Demolition wa_ste Management Rules, 2016, shall submit monthly n with the fine imposed for 
Sangrur regarding C&D waste generated, collected, reused/recycle alo g d 

1 
·th th I"d 

violation of the said Rules and shall also ensure that no such waste is dumpe a ongwi e so 1 

waste. 

6 . . . h . t,'ve ,·urisdiction for compliance or . Mun,c,pal Council will ensure to create awareness in t eir respec h 
C&O Waste Management Rules 2016 and regarding ban on manufacturing, sale, storag~, pure ~se, 

• ' • • • . 1 • ith the Regronal Office, supply, usage etc. or single use plastic ,terns and chrna dor in consu tat10n w 
Sangrur. 

7 • Environmental Engineer, Regional Offic~. Sangrur shall visit the solid waste site (s) and shall submit 

report /recommendations in the matter, within one month. 

And whereas, the proceedings of the above personal hearing were conveyed to the MC 
authority as well as Regional Office vide Board's letter no. 31S7-58 dated 29/10/2024 for compliance. 

And whereas, complaints have been received from Smt. Jasinder Sekhon, resident of 
Sangrur, a legal notice dated 02.0G.2025 from Mrs. Asha Rani, Municipal Councillor, Sangrur through Sh. 
Sachin Dhanjas, Advocate, and also criminal complaint bearing no. 735/2024 has been filed in the court of 

. CJM, Saf)grur under sections 199,271.272 of 8NSS against Municipal Council, Sangrur and EE, RO Sangrur 
a!'ld AEE Ro Sangrur by Sh. Jaswinder Singh Saini. Nitesh Gupta. :ind Karamjit Singh Sidhu against 
m ismanagement of solid waste by municipal council Sangrur in the. city which includes failure of MC 
Sangrur w.r.t door to door segregation, transportation, burning of solid waste generated in the city and 
non-functional composite pits, secondary points, management of stray cattle in garbage points. The 
complaints have alleged that due to this, nuisance has been caused to the public, there has been outbreak 
of diseases and there is state of emergency. 

And whereas, to ve~ify the lates'. status of the matter, a team of officers of the RO Sangrur, 
comprising visited the area of Municipal Council. Sangrur with Sh. Varinder pal Singh, Sanitary inspector 
of MC, Sangrur on 2S.10.2025 and it was observed as under: -

Solid waste dump site: 

1_ MC, Sangrur is dumping its entire solid waste at Sangrur to Ubhawal road outs'd MC 
1
. . • , 

• - , 1 e 1m1ts ,n an 
area of about 2 acres. The representative of MC Sangrur informed that l he s·t h b 

1 e as een taken on le.;se for the last 2 years. 

2. Un-segregated/ mixed solid waste was found at dump site. 

3 Fencing has been done of the site. However, it was found damaged , . . 
· a, various points. 

4. Huge heaps of solid waste to the tune of 10 ft high was found dum e . . 
observed that the site was almost full with solid waste and there w P d at the site and rt was 
of solid waste. The representative of the MC informed that abo as ; 0 empty space for dumping 
dumped at the site, however, the MC Sangrur has not Installed au~ 10? MT of solid waste was 
solid waste being received at the site, Y weigh scale to measure the 

s. There is no provision of the collection of leachates generated at It . 
at the site, ie site & leachate was observed 

6. Solid waste was found burning at the dump slle. 

7. Stray animals such as dogs were inside the dump sil P.. 

8. The approa~h road lo the dump site was narrow and un-stabillzed. 
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9 No bio-remediation o f lccacy 11., · nachine \ f l • so u W,Htl' w,,s being done .it the site ;111d no trammels/bailing 
'. . ti vcre ou;" " 1 the she. The represcnt,11ivc of M C. Sanerur informed thc1t the MC Sanerur 
15 111 

,e process O c.1rryine out tender for 1Jlo-rc111cdlatlon ol leeacy waste. 
(Q!!!P.OSI Pits: 

M C, S,rncrur h,,s provided compost pits ;111d MIIF Shc1Js il l I\ locil tlon\ ill:• 

1. o,,ckside Civil Hospit;1I · 9 no. con,post pits il 111I Mttr Sheds 

2. Near S,,b:i l\,andi • 20 110. compost pits ;1nd Mf\F Sheds 

3. Nc:-M Nabhil G,,te • lG no. compost pits and MllF Sheds 

~- Nc:-ar ri re Orig-ide • 18 no. compost pits and MllF Sheds 

No1,e of the compost nits or MllFs Is functional. 

G;ubas:,c Vulnerable Points (GVPs}: 

MC, Sangrur has 20 nos. GVP in the city. 

And whereas, from above it is observed t hat un-segregated solid waste is being clumped 
at moSt of the GVPs. Also, no GVP is covered from any side and solid waste was round dumped on open 
roads. · 

And whereas, representative of the Municipal Council, Sangrur informed that i t has 3 no. 
trolleys for transportation of solid waste from GVPs dump site, 16 no. Tatil Aces and 80 rehris for door-to­

door collection of solid waste, which are inadequate keeping in view huge quantum of solid waste 
senerated by MC, Sancrur. 

And whe reas. till date an amount of Rs. 80.0 lacs have been imposed as environmental 
compensation uron MC Sangrur for continuous fa ilur<'/non-compliance of Solid Waste Management 
Rules. 2016 and continuous fa ilure for commencement of bio-remediation o f legacy w11ste from 
01.07.2020 ti ll 30.06.2025, out of which MC, Sangrur has deposited only Rs. 18.0 lacs in compliance to 
orders dated 10.01.2020 passed in 0./\. No. 606 of 2018 by the Hon'ble NJtional Green Tribunal, New Delhi 
and has not deposited the full environmental compensation imposed upon till date. 

And whereas, M unicipal Council, Sangrur is not segregating its solid waste material and is 
not serious to comply with the provisions of the Solid Waste Manaeement llules, 201G framed under 
Environment (Protection) Act, 1986. Thus, violating the provisions. of the Said Act, intentionally & 
deliberately. 

And whereas, the matter has been considered by the Competent Authority and decided 
to issue notice to issue directions u/s S of the Environment (Protection) Act, 1986 for violating the 
provisions of the Solid Waste Management Rules, 2016, after affording an opportunity of show cause-cum­
persona l hearing, due to aforesaid observations. 

As such, you are, hereby given an opportun ity to explain your position in person before 
the Chairpe rson of the Board in his office at Vat:ivaran Bhawan. Nabha Road, Patiala on 2-S/11/2025 at 
0 1:00 PM in this regard, as to why the proposed action under the provisions or the Solid waste 
Management Rules, 2016 framed under Environment (Protection) /\ct, 1986 should not be taken. failing 
which it will be presumed that MC authorities has nothing to say and the Board shall go ahead to tal(e the 
proposed action under the said Act/without giving any further notice/opportunity. 

SJ-
Environment:il Engin_eer (ZP-2) 

for & on behalf of 

Punjab Po\lutjon ~ontrol Board 
Endst. Uo, _ ..... 1-"s"-9-'-g=-- Dated rJI II l.,2S. 

A c.opy or the above is forwarded to the Environmental Engineer, Plinjab Pollution Control 
Board, negional Off:ce, Sangrur for Information. tie Is also requested to Inform MC authorities reg,1rding 
date e. time of hearing, ensure the presenw of authorities and sul.Jmlt report before t~C"lr.l~ of hearing. 

)y 1\1V, 
. 0£f• ?v"'l"' -~- •~t-

Envl ronmcnt.il En~ncer (ZP-2) 
:;r;;=- · for & on behalf of 

1 l(l ~~ , - /: Punj.ib Pollution Control Board 

(f)✓ 
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1.fttltl 1.[~ H C: do( tl I)-{ ilcra 
PllN.l,\H l'OLLUTION CONTHOL IIOAnl> 

E-m,,il: pp(j1a1111. ~!'Y111,1il,1 ll!ll , Web: w~vw.ppc ll 1:oy.lrJ 

' \ 

~v.t~ ILo ff IE 
\ ~~,/) Lllc~tyle for 
.... "((::/ Env.ronment 

Dated: No. ____ _ REGISTEnEO 

To 

1. The bccutivc Officer, 
Municipal Council, 

San£nH. 

2. The President, 
Mur,icipal Council, 

S3ngrur. 

Subject : h Ch · rson of t he Bo.ird on Proceedings of the personal hearinc before wort Y a1rpe 
02/12/2025 w.r.t. notice to issue directions u/s 5 of the Solid W .iste Manaeement 

. ( . ) A t 19a6 • Municioal Council, Rules, 2016 framed under Environment Protc ct1on c , !::'..!J.~==-==-'-=~ 
Songrur. 

The following were present: 

From the Board: 

1. Er. Lavneet Kumar, Member Secretary 
2. Er. RK Rattra, Chief Environmental Engineer (B) 
3. Er. Rajeev Gupta. Sr. Environmental Engineer, 20-11, Patiala 
4. Er. Birdevinder S:ngh, EE, Z0-11, Patiala 

From the MC Authorities: 

L Sh. Ashish Kuma r, Executive Officer, MC Sangrur 

2 . Sh. Bhu?inder Singh Nahal, President. MC Sangrur 

Environment2I Engineer, Zonal Office-II, Patiala b rought out t h,it MC, Sangrur was 

issued show cause notice ror violation or the provisions o r the Solid Waste Management Rules, 2016 
alongwith opport unity of personal hearing before the Chairman of the Board on 23/10/2024. 
However, no representative of MC Sangrur attended t he hearing. However. he appeared for hearing 
on 25/10/2024 and requested to give some time to comply with all the obser:-,ntions made by the 
visiting officer of the Board. After hearing, Chairman of the Board decided as under: -

1. Municipal Council shall ensure the compliance of the Solid Waste Management Rules, 2016 and 
shall submit t he compliance mentioned in Ru le 22 from sr. no. 1 to 10 to the Regional Office, 
Sangrur of the Board, on monthly basis. 

2. Municipal Council will ensure to deposit the environmental compensation already irnposC'd l.Jy 
t he Board upon t he Municipal Council due to violation of the Sol id Waste Management Rules, 
2016 in compliance to the orders of t he Hon'ble NGT in O.A. no. 606 of 2018 for the period 
01.07.2020 upto 31.03.2024 .imounting Rs. 84.0 lac, at the ear liest. 

3. 

4 . 

s. 

6. 

Municipal Council will 'ensure bio-remediation o f the legacy waste and sh.ill ensurt· to subm i t 
monthly progl<:ss report alongwith the detail of the chall,in(s) issued for burning or solid wJste 
to the Regional Office, Sancrur. 

t/lunicipal Council will ensure that the plastic wilste/e•wilste gencr.ited from the solid •.·:,1st<.' is 
l,fted only to the authorized plastic w;iste/e-wastc re-cycler(s) .illottcd dt.'dic;-itec! EPR 
number(s). 

t/lunic1rial Council will ensure the m,1nagement or C&D w ,Htc in comrh;-inn· lO the' Co11~tr1•ction 
e, Oc•m<Jfition Wast<: M,rnagement Hules, 20 I G, shall sub mil monthly <il'tilil to thl' R,-iional 
?ff1t<!, Sanv,ru'. rl!P,.ardinr, CP,O ~.istn gcnl'rnlcnt, collectcct, reused/rl'cycll' .llon~w1th the lint.' 
1mp1J~l!d for v1o!at10n <JI lhe said Hules ,ind sh,111 also cnsu, e tkit 110 siich wa,t,• is ch11nped 
alon~Vtll li 1111! ~(J l1d wa~h•. 

t/lunicinal Council wil l en~uri• to Cfl!ille aw,Hl!ness i n l heir respeclivL' llirlsclic t ion ror cuonpli.ince 
of C~D W.1~1e M.1n;J•1eml'11t Hult•s ·•0 1G · 1 · " · , ~ ,1111 rcr.r1rchnr, ti.in on m .111ul,ic111r111r,. ~.,te. ~tor;-igc. 
pur~hase, ~upply. llSJCl' 1.:lc. of slnelc use pla\tic items ;ind Cllin,1 c!or Ii~ consul1.1tion with the 
Reeronal Office, San,:rur 
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7. Environmentnl l:nclnccr, 11c(llorrnl Office, Snnr,rur sh.ill visit the solid waste site (s) and shall 
~ubmit rcporl /rccomme11c.lt1\ions In the mntt~r~ w'.thln one month. / 

The proccedinns of the .ibovc person.ii hc.irine were conveyed to the MC authority as 
well ,15 Rep.Ion.ii Ollicc vide Oo;ircl's lc\ler 110. 3157- 51! cJnted 29/10/202'1 for compliance. 

Compl;ilnts h;ive been received from Smt. Juslnder Sekhon, resident of Sangrur, il leeal 
notice dilled 02.0Ci.2025 from Mrs. /\sh;i Hilnl, Municlnul Councillor, S.:ingrur lhrough Sh. Sachin 
Dh,rnj,1s, /\dvor:.1tc, ;irHI ;1lso crlm lnill compl;iinl bcarin13 no. 735/20211 has been filed in the court of 
CJM, S,rnnrur \inder sections 199,271,272 of ONS5 nenlnst Municip;il Council, Sanerur and EE, RO 
S:m1,1n1r ;ind !\EE Ro Siln[!rur by Sh. JaswincJcr Slnch Sc1ini, Nitesh Gupta, and Karamjit Singh Sidhu 
;1g;iin~1 mismt1naucmcn1 of ;olid wilstc by municip;il council Sanerur in the city whrch includes fa ilure 
or MC S,,nRru• w.r.l door lo cJoo, sccreeation, lransportallon, burnine of solid waste generated rn the 
city ,rnd 1,011-luncl1011;i l composite pits, secondary points, management of stray ca tt le in garbage 
points Tlw complamts have allcccd that due to thi;, nuisance has been caused to the public, there 
has beer, outbreak of diseases and there is state of emcr131mcy. 

To verily the latest status of the matter, a team of officers of the RO Sangrur. 
comprising visited t ile area of Municiµal Council, San13rur with Sh. Varinder pal Singh, San,tar,, 

inspector of MC, Sancrur on 2S.l0.202S and it was observed as under:· 

Solid waste dump site: 

1. MC, Sangru r is dumping its entire solid waste at Sangrur to ybhawal road, outside MC limits in 
an are;i of about 2 acres. The representative of MC Sangru r informed that the site has been 

tilken on lease for the last 2 years. 

2. Un-segrecated/ mixed solid waste was found at dump site. 

3. Fencing has been done of the site. However, it was found damaeed at various points. 

4. Huge heaps of solid waste to the tune of 10 ft high was found dumped at the site and it was 
observed that the site was almost full with solid waste and there was no empty space for 
dumping of solid waste. The representative of the MC informed that about 8100 MT of solid 
waste was dumped at the site, however, the MC Sangrur has not installed any weigh scale to 
measure the solid waste being received at the site. 

5. There is no provision of the collection of leachates generated at the si te & leachate was 
observed at the site. 

6. Solid waste was found burning at the dump site. 

7. Stray animals such as dogs were inside the dump site. 

8. The approach road to the dump site was narrow and un-stabilized. 

9. No bio-re.mediation of legacy solid waste was being done at the site and no trommels/bailing 
machine were found at the site. The representative of MC, Sangrur informed that the MC 
sangrur is in the process of carrying out tender for bio-remediation of legacy waste. 

Compost Pits: 

MC, Sangrur has provided compost pits and MRF Sheds at 4 locations at: . 

1. Backside Civil Hospital· 9 no. compost pits and MRF Sheds 

2. Near Sabzi Mandi· 20 no. compost pits and MRF Sheds 

3. Near Nabha Gate· 16 no. compost pits and MRF Sheds 

4. Near Fire Origade • 18 no. compost pits and MRF Sheds 

None of the compost pits or MRFs is functional. 

Garbage Vulnerable Points /GVPsl: 

MC, Sangrur has 20 nos. GVP In the city. 

r-rom above it Is observed t hat un-segregated solid waste is being dumped at most of 
the GVPs. Also, no GVP is covered_ from any side and solld waste was found dumped on open roads. 

Representative of the Munlclpill Council, Sangrur Informed that i t has 3 no. trolleys for 
transportation of solid waste f~om GVPs dump site, 16 no. Tata Aces and 80 rehris for door-to-door 
collectio n of solid waste, which arn Inadequate keeping In view huge quantum of solid \vaste 
generated by MC, Sancrur. · 
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Till date an amount of Rs. 80.0 lacs have been imposed as environmental 

compensation upon MC Sangrur for continuous failure/non-compliance of Solid Waste Management 

R I s 2016 and continuous failure for commencement of bio-remediation of leeacy waste from 
u e , I . 1 o1.o7.2020 till 30.06.2025, out of which MC, Sangrur has deposited only fl.s. 18.0 acs in comp iance 

to orders dated 10.01.2020 passed in 0./\. No. 60G of 2018 by the Hon'ble National Green Tribunal, 
New Delhi and has not deposited the full environmental compensation imposed upon till date. 

Municip,11 Council, Sangrur Is not segree;Hine its sol id waste mJtcriJI and is not serious 

10 comply with the provisions of the Solid WJste Management Rules, 2016 framed under Environment 
(Protection) /\ct. 198G. Thus, violating the provisions or the Sa id /\ct, Intentionally & deliberately. 

The matter has been considered by the Competent Authority and decided to issue 
notice to issue directions u/s 5 o f the Environment (Protection) Act, 1986 for viola~ng the provisions 
of the Solid Waste Management Rules, 2016, after affording an opportunity of show cause-cum ­

personal hearing, due to aforesaid observations. 

As such, notice to issue directions u/s S of the Solid Waste M anagement Rules, 2016 
framed under Environment (Protection) /\ct, 1986 was issued to MC. Sangrur alongwith an 
opportunity to explain your position in person before the Chairperson of the Board in h is office at 

Vatavaran Bhawan, Nabha Road, Patiala on 02/12/2025. 

The MC authorities have attended the hearing and has not submitted any written reply 
of show cause notice. EO, MC informed that he has joined at MC Sangrur last two month ago. He 
stated that the door-to-door collection, segregation of MSW at source hJs been started. Further, he 
informed that they have already allotted work of bio-rcmediation of legacy waste and the concerned 
agency/firm has installed trammel machine at the site, but the electric connr.ction has not obtained. 
However, they have taken a dump site on lease, which is valid upto 2028. But. the land owner as well 
as Kissan Union are creating problem to dispose off the MSW at the s;iid land. The President of the 
MC, Sangrur info rmed that they have identi fied new chunk of 07-acre land for the disnosal of solid 
waste. He apprised that the lift ing of garbage is not regularly from the city due to lack of machinery 
and resolution for the purchnse of 02 more tractors llas been passed. Further, they had mJde a 
request to M/s Pepsico, Village Channo vide his letter dated 28/11/2025 to provide assist .inc~ of 
r,,achinery for li fting of garbage from the city, for a week. He requested to grant a period of minimum 
06-08-rnonth time to clear the legacy waste and given assurance not to burn the MSW in the.city. 

After hearing the officers of the Board and representative of the MC authori ties, the 
Chairperson of the Board decided as under: • 

1. MC, Sangrur shall take all measures to address the grievance of the complainant so as to 
ensure that no Municipal waste is littered in the city specially around the GJrbage Vulnerable 
Points and same is managed scientifically as per MSW Rules. 

2. Municipal Council shall ensure strict compliance of the Solid Waste Man;,;:,r.mcnt Rules, 2016 
and shall submit the compliance mentioned in Rule 22 from sr. no. 1 to 10 to the Regional 
Office, Sangrur of the Board, on monthly basis. 

3. MC, Sangrur shall start the work of bio-remediation of legacy waste site. immediately and 
submit the timeline for the complete remediation of legacy waste within 15 days. 

4 . MC, Sangrur shall ensure to collect the solid waste from door to door, sr;:ret,)tion at source 
or segreeation the solid waste at MRF sites before dumping it. 

5. MC, Sanerur shall ensure regular spraying of herbal sanitizer at the dump site to avoid the Oies 
problem and maintain the record of procurement and consumption of hcrb;:il snnitiwr. 

6. MC, 5angrur shall make suitable arrangement for treatment of leachate cenerated from the 
dump site. 

7. MC, Sanerur shall provide CCTV cameras at every corner of the solid waste dumping si te within 
one month. 

8· MC,. Sanerur _shall Install weighing scale at the exit point of dump site and also ensure that 
vehicle carrying RDF Is properly covered with tarpaulin. 

9. MC, Sangrur shall maintain the d ·1 d . a1 Y rccor of remediation of legacy waste, lifting and 
transportation of RDF from the sit t ti · ' . . e o 1e authorized recycl ing faci lity (wa~tc to cnercy plant) 
on daily bas,s and submit the same fortnightly to the Regional Office, Sanr.rur. 

lO. MC, Sangrur shall ensure that no burnin·g of solid waste shill! take pt,1ce ,11 any Garbage 
Vulnerable Points or dump site under any circumstance. 
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11. Municip;il Council will en:;ure to deposit the environmental compensation already imposed 

by the Ooard upon the M:.iniclpal Council clue to violation o f the Solid Waste Managerne 
Rules, 20 lG in compli.ince to the orders of the Hon'ble NGT in 0./\. no. 606 of 2018 for t~I 

I
. ,,e 

period 0 1.07. 2020 upto 31.03 .20211 .imounttne fls. 811 .0 IJc, al the ear ,est. 

You .ire 1cq11(•sl ccl lo emure the compll;ince of hcJrlng decisions and submit report 
at Rt'C,ion.,1 Office. 

_C&: 
Environmental Engineer (zp_2121 

for & on behalf of th . e 
Punjab Pollution Control Board 

Endst. No. _ljJ,j_ Dated /J h ~ fo, J 
/1. copy of t he nbovc is forwarded to the Environmental Engineer, P~iab 

Pollution Control Clo.ird, Region.ii Office, S.ingrur for information & necessary action. He is requested 
to ensure the compliance of t he above said decisions and submit the report accordinely. 

r. 
AcE,; )-

(~ c=A. ~ta. 

Q 
'11-

Environmental Engi eer (ZP-2/2) 
for & on behalf of the 

Punjab Pollution Control Board 

J 
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STATUS REPORT 

(In compliance to order dated 02,12.2025 passed by the Hon'ble National 
Green Tribunal In Original Application no. 613 of 2025) 

Subject: Report of the team of officers of Punjnb Pollution Control Board 
Regional Office, Sangrur in compliance to order dated 
02.12.2025 of the Hon'ble National Green Tribunal passed in 
Original Application no. 613 of 2025 titled as Kamal Anand and 
others v/s the State of Punjab and Others. 

That briefly submitted the applicants in Original Application no.613 of 

2025 filed before the Hon'ble National Green Tribunal, New Delhi have raised a 

grievance against improper waste management in Sangrur District by making specific 

allegation against untreated Municipal Solid Waste littering on road, defunct compost 

pits, burning of municipal waste and mismanagement of the medical waste, 

unscientific dumping of waste at landfill site. 

That after consideration of the matter, the Hon'ble National Green 

Tribunal was pleased to pass an order dated 02.12.2025 thereby issuing notice to the 

respondents for filing of their response/ reply by way of affidavit before the Hon'ble 

Tribunal. The Punjab Pollution Control Board which was impleaded as respondent no.6 

was directed to carry out inspection of all the spots disclosed in the Original Application 

and submit action taken report before the Tribunal. In this regard, the relevant extract 

of para no.6 of the order dated 02.12.2025 is reproduced herein below for kind perusal 

and reference: 

"6. The Respondent No. 6 - PPCB is directed to carry 
out the inspection of all the spots which are disclosed in the 
OA and the photographs enclosed therewith., find out the 
correct status at the ground level and submit the action 
taken report before the Tribunal at/east one week before 
the next date of hearing. " 

That it is relevant to mention here that the case relating to the violation 

of Solid Waste Management Rules, 2~16 by Municipal Council, Sangrur was under 

active consideration of the Punjab Pollution Control Board even before the passing of 
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the orders dated 02.12.2025 by the Hon'ble Nntlonal Green Tribunal in Original 
Application no. 613 of 2025. 

TI1at acting on the basis of a complnlnt, a team of officers of Regional 

Office, Sangrur of the Board alongwith Sanitary Inspector of Municipal Council, 

Sangrur had visited the Solid Waste Dump site, Compost Pits and Garbage Vulnerable 

Points (GVPs) of Municipal Council, Sangrur on 25.10.2025 when violations of Solid 

Waste Management Rules 2016 were observed. The Board. has issued notice u/s 5 of 

the Solid Waste Management Rules 2016 to the Executive Officer and the President of 

Municipal Council, Sangrur vide letter no. 1596-97 dated 17.11.2025 with an 

opportunity of hearing before the Chairperson of the Board on 28.11.2025. The 

hearing was postponed to 02.12.2025. 

That in reference to the notice dated 17.11.2025, Sh. Ashish Kumar, 

Executive Officer and Sh. Bhupinder Singh Nahal, President, Municipal Council, 

Sangrur attending the hearing before the Chairperson of the Board on 02.12.2025. 

The MC authorities have not submitted any written reply to the show cause notice. 

The Executive Officer informed that he has joined at MC Sangrur last two months ago 

and the door-to-door collection, segregation of MSW at source has started, the work 

of bio-remediation of legacy waste has been allotted and the concerned agency/firm 

has installed trommel machine at the site but the electric connection has not obtained. 

However, the MC has taken a dump site on lease which is valid upto 2028, but the 

land owner as well as Kissan Union are creating problem to dispose of the Municipal 

solid Waste at the said land. The President of MC, Sangrur apprised that they have 

identified new chunk of 07-acre land for the disposal of solid waste but the lifting of 

garbage is not regular from the city due to lack of machinery. The Municipal Council 

has passed resolution for the purchase of 02 more tractors and a request has been 

made to M/s Pepsico, Village Channa vide letter dated 28.11.2025 to provide 

assistance of machinery for lifting of garbage from the city for a week. The President 

and the Executive Officer requested to grant a minimum 06 to 08 month time to clear 

the legacy waste and have given assurance not to burn the Municipal Solid Waste in 

the city. 

} 
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TI1at after hearing the orncers of the Board and representative 

authorities of Municipal Council, Sangrur, the Chairperson of the Board decided as 
under that. 

i. MC, Sangrur shall take all measures to address the grievance of 

the complainant so as to ensure that no Municipal waste is 

littered In the city specially around the Garbage Vulnerable Points 

and same is managed scientifically as per MSW Rules. 

ii. Municipal Council shall ensure strict compliance of the Solid 

Waste Management Rules, 2016 and shall submit the compliance 

mentioned in Rule 22 from sr. no. 1 to 10 to the Regional Office, 

Sangrur of the Board, on monthly basis. 

iii. MC, Sangrur shall start the work of bio-remediation of legacy 

waste site, immediately and submit the timeline for the complete 

remediation of legacy waste within 15 days. 

iv. MC, Sangrur shall ensure to collect the solid waste from door to 

door, segregation at source or segregation the solid waste at MRF 

sites before dumping it. 

v. MC, Sangrur shall ensure regular spraying of herbal sanitizer at 

the dump site to avoid the flies' problem and maintain the record 

of procurement and consumption of herbal sanitizer. 

vi. MC, Sangrur shall make suitable arrangement for treatment of 

leachate generated from the dump site. 

vii. MC, Sangrur shall provide CCTV cameras at every corner of the 

solid waste dumping site within one month. 

viii. MC, Sangrur shall Install weighing scale at the exit point of dump 

site and also ensure that vehicle carrying RDF is properly covered 

with tarpaulin. 

ix. MC, Sangrur shall maintain the dally record of remediation of 

legacy waste, lifting and transportation of RDF from the site to 
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the authorized recycling facility (waste to energy plant) on daily 

~asis and submit the same fortnightly to the Regional Office, 

Sangrur. 

x. MC, Sangrur shall ensure that no burning of solid waste shall take 

place at any Garbage Vulnerable Points or dump site under any 

circumstance. 

xi. Municipal Council will ensure to deposit the environmental 

compensation already imposed by the Board upon the Municipal 

Council due to violation of the Solid Waste Management Rules, 

2016 in compliance to the orders of the Hon'ble NGT in O.A. no. 

606 of 2018 for the period 01.07.2020 upto 31.03.2024 

amounting Rs. 84.0 lac, at the earliest 

J 

That the proceeding of the hearing held on 02.12.2025 were conveyed 

to the Executive officer and the President of Municipal Council, Sangrur by the Board 

vide letter no. 1912 dated 15.12.2025 for compliance. 

That further it is submitted that in order to check the compliance of the 

decisions of hearing held on 02.12.2025 and in compliance to order dated 02.12.2025 

of the Hon'ble National Green Tribunal passed in the above-mentioned case (Original 

Application no. 613 of 2025), the office of Municipal Council, Sangrur was visited by a 

team of officers of Regional Office, Sangrur comprising of Er. Rohit Singla, 

Environmental Engineer, Er. Dharamvir Singh, Assistant Environmental Engineer and 

Er. Rital<shi Dhariwal, Junior Environmental Engineer and met Sh. Ashwani Kumar, 

Executive Officer of Municipal Council, Sangrur on 09.02.2026. Toe matter was 

discussed in detail In the office of Executive Officer, Municipal Council, Sangrur. 

Thereafter, the team of the officers of the Board along with Sh. Gurinderpat Singh, 

sanitary Inspector, Municipal Council, Sangrur visited the Garbage Vulnerable Points 

(GVPs), compost Pits, Solid Waste Burning Sites, Landfill Site and Transportation of 

Solid Waste by the Municipal Council, Sangrur on 09.02.2026. The report of the visiting 

team of officers Is summarized herein below. 
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A. Annexure No. 1 of the Original Application 

i. In the annexure no. 1 of the complaint filed by the Hon'ble NGT, 12 garbage 

vulnerable points, where solid waste is generally stored/collected by the 

Municipal Council, Sangrur before final disposal at dump site have been 

mentioned along with photographs. The latest status of these points is as under: 

Sr. No. Name of the site along with latest Description of the latest status of 

photograph the site 
t-----+--,--

1. 

2. 

3. 

Ranbir Col lege Road, Sangrur 

Near MC, Sangrur Office 

Opp. District Library, Animal Husbandary 

Office, Sangrur 

• The site seemed to be just cleared 
of the solid waste as very little 
solid waste was found at the site. 

• The site has not been covered and 
is situated along one of the main 
roads of the city. 

• Solid waste was found being lifted 
off from the site through un­
covered tractor trolley. 

• Mixed and un-segregated solid 
waste was found stored· at the 
site. 

• The site has not been covered and 
is situated along one of the main 
roads of the city. 

• Huge quantity of mixed and un• 
segregated solid waste was found 
stored at the site. 

• Stray animals were found inside 
the site. 

• The site has not been covered and 
is situated along one of the main 
roads of the city. 
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4. 

s. 
6. 

7. 

8. 

-<3 2 -

Outside Ranbir College, Sangrur 

Outside PWD Rest House, Sangrur 

District Administrative Complex, Sangrur 

Ranbir Club, Sangrur 

• Huee quantity of mixed and un­
segreeated solid waste was found 
stored at the site located at the 
entrance of the garden. 

• The site is located outside the 
compost pits. 

• Dally movement of public is 
observed inside the garden. 

Repetition of sr. no. 1 

• Huge quantity of mixed and un­
segregated solid waste was found 
stored at the site. 

• The site has not been covered and 
is situated along one of the main 
roads of the city. 

• Huge quantity of mixed and un­
segregated solid waste was found 
stored at the site located at the 
entrance of the District 
Administrative complex, Sangrur. 

• The site is located outside the 
compost pits. 

• The site has not been covered. 
• Daily movement of public and 

officials is observed inside the 
complex. 

• Mixed and un-segregated solid 
waste was found stored at the site 
located outside the club and near 
the sabzi mandi area. 

• The site has not been covered. 

J 
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9. 

10. 

11. 

12. 

Ranbir Club, Near Sabzi Mandi Sangrur 

Outside civil Hospital, Dhuri Road, 

Sangrur State Highway 

Sabzi Mandi Area, oppsite Adarsh Model 

Sangrur adjoing children park Sangrur 

Inside the premises of Civil Hospital, 

Sangrur 

• MlxecJ and un-segregated solid 
waste was founcJ stored at the site 
located outside the club and near 
the sabz! mancJi area. 

• The site has not been covered. 

• Huge quantity of mixed and un­
segregated solid waste was found 
stored at the site. 

• The site is located outside the 
compost pits. 

• The site has not been covered and 
is situated along one of the main 
roads of the city. 

• No solid waste was found at the 
site as the same has been was 
lifted of by the Municipal Council 
Sangrur. 

• The site lies within the premises of 
Civil Hospital, Sangrur near its 
back gate. Civil Hospital, Sangrur 
has now provided lock and key 
near this gate. 

• No Bio-Medical Waste was found 
at the site, however, the general 
solid waste was still being stored 
at the site. 
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ii. From the above photographs, It could be seen that the Municipal Council, 

Sangrur is still storing/collecting huge qunntitles of unsegregated mixed solid 

waste at above garbage vulnerable points, these points are not covered with 

any sheet around them, having easy access to stray animals and creating 

littering of solid waste on road causing nuisance and foul smell to general 

public. 

B) Annexure no.2 of the Original Applkation 

In the annexure no. 2 of the complaint, s sites of composting pits provided by 

the Municipal Council, Sangrur for treatment of wet/hie-degradable waste have 

been mentioned along with photographs. In addition to the above, there is one 

more site of composting pits provided by the Municipal Council, Sangrur. The 

latest status of these points is as under: 

Sr. No. Name of the composting site along with Description of the latest status of the 

latest photograph site 
1--1_-~---+---._,- ~=;;~ mmm-t:". -:1;--;6~n:o-. :c:::-o:m:p:o:;st:-::p;it-;s 1h~a:v:ehb:ee:n~ 

provided at this site. 

2. 

,:',• ~ C• - /' .. . ' -: : ~: 
~ ~ ·~~~~ : . 

Opposite Shahi Samad ha, outside 

Nabha gate Sangrur 

• None of the composting pits is 
operational. 

ni;j~~~r-1--:--- --------~ 
• 4 no. compost pits have been 

Banasar Garden, Sangrur 

provided at the site. 
• None of the composting pits is 

operational. Moreover, the 
compost pits are in dismantled 
condition and huge quantity of un­
segregated mixed solid waste was 
found outside these compost pits. 

J 
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3. 

4. 

5. 

6. 

Deputy Commissioner Office, 

Administrative Complex, Sangrur 

Inside Civil Hospital premises, Dhuri 

Road, Sangrur 

Ranbir Club, Sabzi Mandi, Sangrur 

Near Fire Brigade office, Sangrur 

-3!," -
• 4 no. compost pits have been 

provided at the site. 
• None of the composting pits is 

operational. Moreover, the 
compost pits are in dismantled 
condition and huge quantity of un­
segregated mixed solid waste was 
found outside these compost pits. 

• 9 no. compost 
provided at the 
adjoining the 
Sangrur premises. 

pits have been 
site. The site is 
Civil Hospital, 

• None of the composting pits is 
operational. 

• 20 no. compost pits have been 
provided at the site. 

• Only 4 no. compost pits were found 
filed with fresh solid waste and the 
remaining composting pits are yet 
to be made operational. 

• 18 no. compost pits have been 
provided at the site. 

• None of the composting pits is 
ope rationa I. 

• A bailing machine for bailing of 
plastic waste was also found inside 
the compost pit area. 
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C) Annexure no.3 of the Original Application 

In the annexure no. 3 of the complnlnt, 4 sites were burning of solid waste have 

been mentioned along with photographs. The latest sratus of these points is as 

under: 

Sr. No. Name of the alleged solid waste Description of the latest status of the 

1. 

2. 

3. 

burning site along with latest site 
photograph 

Adjoining Municipal Council, Sangrur 

Outside Banasar Garden, Sangrur 

Backside NGM, Adjoining Punjab Mandi 

Board Office Sangrur. 

• No burning of solid waste was 
found at the site. Also, no complaint 
regarding burning of solid waste at 
the site was received. 

• Although, mixed and un-segregated 
solid waste was observed at the 
site. 

• No burning of solid waste was 
found at the site. 

• Mixed and un-segregated solid 
waste was observed at the site. 

• Stray cattle were also observed a t 
the site. · 

• A social media post was received 
regarding burning of solid waste at 
the site on 11.11.2025 at 6:08 PM 
and the same was informed the 
Executive Officer of Municipal 
Council, Sangrur who informed that 
the fire has been doused by the 
Municipal Council, Sangrur the 
same day at 7:24 PM along with 
video proof. 

• Self-burning of solid waste was 
found at the site due to huge 
storage of solid waste. 

• Mixed and un-segregated solid 
waste was observed at the site. 

• Stray cattle were also observed at 
the site. 

J 
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4. 

. , ..... ," 

Landfill site, Ubhawal, Badrukhan road, 

Sangrur 

• Self-burnlne of solid waste was 
found at the site due to storage of 
huee heaps of solid waste. 

• Mixed and un-seereeated solid 
w.iste was observed at the site. 

• Stray cattle were also observed at 
the si te. 

D) Annexure no.4 of the Original Application 

i. In the annexure no. 4 of the complaint, dumping of bio-medical waste mixed 

with solid waste inside the premises of Civil Hospital, Sangrur near entrance of 

gate no. 2 by officials of Civil Hospital, Sangrur and Municipal Council, Sangrur 

on 14.11.2025 have been mentioned. In this regard, a team of officers of the 

Regional Office Sangrur of the Board comprising of Er. Gurmehar Singh, Assistant 

Environmental Engineer and Er. Rupinder Singh, Junior Environmental Engineer 

visited the site of the complaint on 15.11.2025 and found the complaint to be 

genuine. 

ii. Accordingly, a show cause notice for violations under the provisions of the Bio 

Medical Waste Management Rules, 2016 was issued to the Civil Hospital Sangrur 

vide letter no. 2453 dated 23.01.2026 along with an opportunity of personal 

hearing before the Senior Environmental Engineer of the Board on 04.02.2026. 

Fresh hearing has been provided for 13.02.2026. 

E) Annexure no.S of the Original Application 

In the annexure no. 5 of the complaint, 3 sites where solid waste was found 

dumped in drains have been mentioned along with photographs. The latest 

status of these points is as under: 
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Sr. No. 

1. 

2. 

3. 

-38-

Name of the compostlnc site alonr, with 

latest photonrnph 

Ranbir Club, Sangrur (Water Recharge 

System) 

Ranbir Club, Sangrur (Water Recharge 

System) 

Description of the latest status of the 

site 
• lhe site ls tJ pucca irrir~ation channel 

nncJ mlxecJ ancJ un-seereeated solid 
waste was found dumped in this 
Irrigation channel. 

• No water recharge system could be 
found at the site. However, pucca 
pits were found at the site where 
mixed and un-segregated solid 
waste was found dumped in these 
pucca pits. 

• No water recharge system could be 
found at the site. However, pucca 
pits were found at the site where 
mixed and un-segregated solid 
waste was found dumped in these 
pucca pits. 

} 
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4. 

Drain Ubhawal Road, Sangrur 

• The site Is a pucca irrigation channel 
nnd mixed ancJ un-segregated solid 
waste was found dumped in this 
Irrigation channel. 

F) Annexure no.6 of the Original Application 

In the annexure no. 6 of the complaint, landfill site provided by the Municipal 

Council, Sangrur have been mentioned along with photographs, wherein, 

temporary fencing, roaming of stray animals in the landfill, no entry gate, no 

covered road, littering of solid waste in adjacent land, no weighing facility for 

incoming waste, no leachate management, burning of solid waste at the site and 

inhuman working conditions at the landfill site have been shown. The latest 

status ·of these points is as under: 

Photographs showing latest status of the solid waste dump site of Municipal 

Council, Sangrur 
o. - .t : ,::, ,:~ • ~ '"'T~ ~--: • •.: . .-. \ ~ ,.;:/..i 

/· ( 

~- ,i-. . -1~:.d 
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i. Toe site is located at Ubhawal road in an area of about 2 acres land. 

ii. No entry gate has been provided at the main entrance of the dump site. 

iii. Also, solid waste was found littered all along the approach road to the site which 

is kuccha. 

iv. Barbed wire fencing with RCC poles as support have been provided all along the 

boundary of the site. 

v. No CCTV camera has been installed by the Municipal Council, Sangrur at the 

dump site. 

vi. Huge quantities of un·segregated/ mixed solid waste in form of 20 ft. high heaps 

were found stored at dump site. The representative of the M.C Sangrur informed 

that about 11000 MT of solid waste was dumped at the site, however, the MC 

Sangrur has not Installed any weigh scale to measure the solid waste being 

received at the site i.e is about 30 TPD of solid waste has reached at dumping 

site since the last date of visit by the officer of the Board. 

vii. Burning of solid waste was found inside this dump site. 

viii. There is no provision for the collection of leachates generated at the site & 

leachate was observed stagnated in the site. 

ix. Stray animals such as dogs were found roaming inside the site. 

x. Bio-remediation of legacy solid waste stored at the site was not being done by 

the Municipal Council, Sangrur. 

xi. The Executive Officer of MC, Sangrur Informed that it has given work order for 

carrying out bio·remediatlon of legacy waste. However, the work of bio· 

remediation of the solid waste Is yet to be started, but electric connection for the 

same has been obtained from PSPCL officials a day before. 

G) Annexure no.7 of the Original Application 

In the annexure no. 7 of the complalnt, transportation of solid waste through 

uncovered vehicles by Munlclpal Council, Sangrur have been mentioned along 

J 
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with photograph. In this regard, It Is mentioned that as observed at garbage 

vulnerable point at Sr. No. 2 I.e. near the MC office, Snngrur, uncovered tractor 

trolley was found carrying unsegregated mix solid waste from the site. 

From above status of Municipal Solid Waste, it is concluded that the 

Municipal Council, Sangrur has not taken any measures for control of littering of solid 

waste in the Sangrur city, especially at garbage vulnerable points, not started the 

process of bio-remediation of legacy waste, not adopted source segregation, not 

started composting pits, not taken any steps for management of leachate generated 

at the dump site, not maintained any record of generation, liftin·g and transportation 

of solid waste etc. 

It is further mentioned that the Municipal Council, Sangrur has not 

submitted any compliance report regarding decisions of hearing held on 02.12.2025 

(before the Chairperson of the Board) and has also not deposited the amount of Rs. 

84.00 Lacs towards environmental compensation already imposed by the Board upon 

the Municipal Council, Sangrur for violation of the Solid Waste Management Rules, 

2016 in compliance to order dated 10.01.2020 and 17.09.2020 passed by the Hon'ble 

National Green Tribunal in Original Application no. 606 of 2018. 

It is, therefore, concluded that the Municipal Council, Sangrur is still 

violating the provisions of the Solid Waste Management Rules, 2016 and is also not 

complying with the decisions of personal hearing held before the Chairperson of the 

on 02.12.2025. The case has been recommended to the Head Office of the Punjab 

Pollution Control Board for extending another opportunity of hearing to Municipal 

Council, Sangrur with the issuance of a notice u/s S of the Environment (Protection) 

Act, 1986 as amended. 

(Ro:jngla) 
Environmental Engineer 

{-~'<l~ 
(Rltakshi Dhariwal) 

Junior Environmental 
Engineer 
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